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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

.ORIGINAL-APPLIGATIQN—N@;712—ef—1995

BATE—@F—QRBER;—28th—§ebreary7-1997

BETWEEN:

l. Ch.Khasim Vali,

2. D.Ignesh,

3. H.P.G.Rajan,

4. N.Ramakrishna, .
5. G.Lakshminaravana,

‘7. J.8yed Basha;,

8. M.Basheer Ahmedy/

" 9. G.Bhasker,

10. S.8yed Basha,

11. V.Ramachandra,

12. S.Mahaboob Sahib,

13. K.Adisheshaiah. ) .. APPLICANTS

AND

l. Union of Ihdia rep. by the
Secretary to Government,
Railway Beoard, Ministry of Railways,
New Delhi,

2. The General Manager, $.C.Railway,
Secunderabad,

3. The Chief Commercial Manager,
S.C.Railway: Secunderabad,

4. The Divisional Railway Manager,

Guntakal Division, S.C.Railway,
Guntakal. ' .+ '‘RESPONDENTS

COUNSEL FOR THE APPLICANTS: Mr.N.RAMA MOHAN RAO

COUNSEL FOR THE RESPONDENTS: Mr.V.BHIMANNA, Addl.CGSC
CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

"HON'BLE SHRI B.S.JAI PARAMESHWAR, MEMBER (JUDL)
3

ORBER

ORAL ORDER {PER HON'BLE SHRI R.RANGARAJAN;VMEMBER (ADMN. )

. Heard Mr.N.Rama Mohan Rao, learned counsel for the

applicants and Shri V.Bhimanna, learned standing counsel

for the respondents.
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2. There are 13 applicants in this OA. They submit
that they have been working as Piece Rate Labour from 1976
onwards in the Transhipment work at Guntakal, These Piece

Rate Labourers now request permanent absorption in the

Railways. They submit that the Supreme Court in SLP(C)

No.4259/91 had directed that the petitioners numbering 185
in that_proceeding should be absorbed by framing a gcheme
as was done in the case of the petitioners in SLP Nos.8148-
8426/91. The petitioners in the later referred SLP belong
to fhe Bangalore Division of the Southern Railway. It is

further stated that a scheme has been framed and those

. workmen numbering 185 are being absorbed in accordance with

the scheme.

3. The applicants herein pray that their case also
may be dealt similar to the petitioners in SLP No.4259/91.

Théy further submit that though they are not the

petitioners in the above referred SLP, they are similarly

placed as the petitioners in the SLP and hence they are
also entitled to get the same relief as given by the Apex

Court in the above feferred SLP.

4. "This OA is filed praying for direction to the
respondents to frame a scheme for absorption of all the
piece rate labour of Transhipment Shed at Guntakal in terms
of the order passed by the Supreme Court of India on 7.2.94
in SLP No0.4259/91 and not to confine the same to those who

are parties to the afore mentioned SLP.

5. The 3judgement of the Suprmee Court is clear 1in

that the judgement was restricted only to 185 petitioners
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in that SLP. However that does not prohibit‘ the
respondent-petitioners toc extend that scheme even for the
others if others are élso similarly situated as that of the
petitioners in SLP No0.4259/91. But no direction can be
given to straightway absorb the applicants herein on the
basis of that scheme. Each case has to be considered bn
merits and the case should be compared with the petitioners
in SLP No 4259/91 and if the applicants herein fully comply
with the reguirement as étipulated for the 185 petiticners
in the SLP, then the case of the applicants herein alsc
shou?d be treated on the same fogting as was ordered by the
Supréme Court. Hdwever; we make it clear that the
applicants herein who become eligible on the bésis of the
abové check will take their position after the existing 185

petiﬁioners are given the relief as ordered by the Supreme

Court.

6. In view of the above, the following direction is

{‘; The case of theo applicants in this OA shou_ld be
eiaméned to see whether their cases are similar to the
cases of 185 petitioners for whom a scheme has to be framed
in pursuance of the direction in SLP 4259/91. If the cases
of ﬁhe applicants herein or some of them among the
applicants herein are found to be same as that of the 185
petitionefs, in SLP 4259/91, then such applicants also
should be given the same relief gs per the scheme
formulated in pursuance of the direction given in the above
referred SLP. The applicants who get the benefit of the

scheme will be absorbed only after all the applicants in OA

No.991/95 are absorbed.
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. The OA is ordered accordingly. No order as to

( B.STJAI PARAME SHWA

1E. (R.RANGARAJAN)
" MEMBER (JUBET) . MEMBER (ADMN. )}
‘ oz a7 , _
’;,,/’/,//;ATEDe-28th-February,—l99?
Dictated in the open court. . y*
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G.8 . NO.

Copy te:
) Uy

‘e The 3acraua;y to Gobt, Railuey Osard, -

Ming of Raflays, New Delhi,

2. Tha Gensral MaAagar, Sauth Centrel Reiluay,
- Sgounderabad,

34 The Chief Commercinl H:numea, Snuth Centrdl Pa;luay,

Secundisahad. v

4. The Diwvisicnsl Rsiluay Manager, Gantakal Division,
South Central ‘ailway, Guntakal,

| 5. Ong copy to MrJi.Rama Mohan - Rag, Advocate,0AT, Hyderabad.

Gs One copy to Ml e N- B mowing,,  p CBSEC,CAT,Hyderabad.

-

7+ One copy to D.5(A), CAT,Hydesabady

@y One duplicate copys
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